1N THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH

AT HYDERABAD,

OA, 191/97, i
Daee of onﬁérsZ;,z.p#‘i

Betweans«
P.,Usha ) .. s

“e

And

1. The Telecom District Manager,
5angareddy-502 050,

Applicant.

2, The Chief GeneralManager,Telecom,
AP, (reptg.Union of India,),
Hyderabwad=500 001,

Respondents,

Gounsel for the Applicants Mr.C.Suryanarayanas

Counsel for the Respondentss gt anding Counsel fdr

Central Govt.,
Shrinﬂov.aashava R

cORAMs HON'BLE MR,H,RAJENDRA PRASAD,MEMBER(ADMN.) |

Heard Sri C,3uryanarayana for the app

and 5ri Raghava Reddy for respondents, ‘

|

licant and

The facts of the present case are identica[l to

those urged in

disposed in July, 1996,
threugholy examined in the saiéd judee

directions givenin the case. o
It is, therefore, directed that the order.

in the sald OA,67/1995 shall be followed in res

The facts and claims wera'

1

of present applicant as wedl,
taken within 90 days from today.
of, ' ’
' .f'f\,-bfff;fi

T

DY REGISTRAR(JUBL) |

this Triwunal in ®A,67/95 which wals

mont and ceq‘t'ain

ct

Necessary action shLll e
Thus the OA is |ldi..enamv.ei

7-2§):
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oA 191/97. @/
 Copy tos- S .
1. The Telecom niéti;ict Manager,

Sangareddy-582 050,

2, The Chief General Manager, Telecom,
ﬁ.Po(rEM!.Jnion of India' .
- . Hyderawad-500 €01,

3. One copy to Mr C.Suryanarayana.Mvocate. ’

CAT,Hyd,
4. One copy tta shri N..v, Raghaga Raddy,GSSC. .

5. Gne spare conl. .

Kku.
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Adviltted ang Interim [irecthkons
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I'zi.smis_sed, or defayit. B D s -
f’rdered/léeje tegd.
pvm, ’ : o order as to\cos:s.
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